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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 FOUNDATION  COLUMNS  OF  APPROACH
 ROAD  TO  SAFDARSUNG  BRIDGE  REPORTED

 0  BE  BELOW  SPECIFICATIONS

 SHRI  B.  द  NAIK  (Kahara):  On  a
 Reint  of  order,  Sir.  Calling  attention
 motions  are  confined  to  items  of  ure
 gent,  public  importance.  I  do  not  see
 ‘what  is  so  urgent,  so  important,  about
 this  Safdarjung  bridge....

 MR.  DEPUTY  SPEAKER:  Order,
 order.  You  are  questioning  the  deci-
 sion  of  the  Speaker  in  admitting  it.
 How  can  this  be  in  order?

 Mr.  Panda.

 SHR]  D.  K.  PANDA  (Bhanjanagar):
 Sir,  I  call  the  attention  of  the  Mini-
 ster  of  Works  and  Housing  to  the
 following  matter  of  urgent  public
 importance  and  I  request  that  he  may

 make  a  statement  thereon

 “The  foundation  columns  of  the
 approach  road  to  Safdarjung
 bridge  reported  to  be  much
 below  specifications.”

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 Or  WORKS  AND  HOUSING  (SHRI
 OM  MEHTA)  M/s.  Dewan  Suraj
 Prakash  Chopra  and  Sons  have  been
 entrusted  by  the  New  Delhi  Munici-
 pal  Committee  to  carry  out  work  of
 construction  of  an  overbridge  on  Meh-
 rauli  Road  near  Safdarjung  Airport.
 On  receipt  of  information  on  March  18,
 1973,  about  some  deficiencies  in  the
 execution  of  the  work,  the  technical
 officers  of  the  Committee  carried  out
 excavations  at  the  site  and  found  that
 two  piles  of  the  retaining  wall  on  the
 southern  side  of  the  bridge  which  were
 to  go  to  a  depth  of  3.5  meters  accord-
 ing  to  the  specification  bad  actually
 been,  left  at  057  meter.  The  contrac-
 tor  had  claimed  and  received  payment
 for  the  work  relating  to  the  donstruc-

 SHRI  D.  K.  PANDA:  It  is  reported
 in  the  press  that  several  complaints
 iy  the  past  have  been  pouring  into  the
 N.D.MAC.  office  against  the  work  of
 the  same  contractor.  It  is  also  re~
 ported  that  some  matters  were  discus
 sed  in  the  N  D.M.C.  meeting,  In  spite
 of  that,  no  action  was  taken  in  the
 beginning,  though  for  the  last  few
 years  the  construction  work  is  going
 on  The  nature  of  those  complaints
 also  are  not  disclosed  by  the  minister,
 though  actually  there  have  been  seve-
 ral  complaints  Therefore,  there  is
 something  fishy  about  it  because  after
 it  was  detected  some  action  has  been
 taken  only  by  way  of  arresting  the
 contractors.  But  that  does  rot  solve
 the  problem,  This  does  not  take  us  to
 the  root  of  the  matter  We  ku0w  in
 the  past  ahd  even  today  it  is  continu-
 ing  that  the  contractors  have  been
 exploiting  the  contract  labour  ang  also
 exploiting  the  public  exchequer.  They
 are  cheating  the  Government  and  also
 the  workers.  We  have  erough  exam
 ples  of  it  in  the  various  States.  In
 certain  places  in  Orissa  they  are  tra-
 fficking  in  Adibasi  girls  Jt  was  raised
 in  this  House  twice  in  the  form  of
 Calling  Attention.  Then,  in  Rajas-
 than.

 MR.  DEPUTY-SPEAKER:  How  is  al
 this  relevant?  You  are  going  to  Orissa
 and  Rejasthan.  This  relates  to  a
 perticulay  bridge  Piease  be  relevant.
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 SHRI  INDRAJIT  GUPTA  (Alipore)'
 He  is  describing  the  breed  of  contrac-
 tors.
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 MR.  DEPUTY-SPEAKER:  The  breed
 -of  contractors  is  not  the  subject  before
 the  House.

 SHRI  D.  K.  PANDA:  This  contract
 system....

 MR.  DEPUTY-SPEAKER:  He  is
 talking  of  the  contract  system.

 SHRI  D.  छू,  PANDA:  He  |s  a  con-
 tractor.

 MR.  DEPUTY-SPEAKER:  That  does
 mot  mean  you  should  talk  about  the
 contract  system.  Be  relevant

 SHRI  D.  K.  PANDA:  In  the  case  of
 the  Rajasthan  Canal  the  work  had  to
 be  stopped  because  the  same  contrac-
 tor  did  something  wrong.  So,  7  want
 to  know  whether  as  a  permaneut
 remedy  they  are  going  to  abolish  the
 contract  system.  Secondly,  under  the
 rules  the  Chief  Engineer  and  the  Assis
 tant  Engineer  are  expected  to  super
 vise  the  work  at  every  stage  of  the
 work.  What  were  they  doing  all  these
 years?  What  action  has  been  taken
 against  them?  Thirdly,  what  is  the
 nature  of  the  complaints  against  this
 contractor  in  the  complaints  received
 by  the  NDMC?

 SHRI  OM  MEHTA:  The  hon.  Mem-
 ber  has  raiseq  many  points.  I  wil
 reply  to  them  one  by  one  He  said
 that  the  construction  work  was  going
 On  for  the  last  two  years  The  cons»
 truction  work  started  only  in  April
 1972.  So,  it  is  less  than  one  year  since
 the  work  _  started.  Whenever  any
 complaints  were  received,  our  -)icers
 were  going  into  them  and  in  many
 works  payments  have  been  withheld.
 We  have  also  been  persuading  the  con:
 tractors  to  rectify  the  defects.
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 Under  the  PWD  Manual  the  engi-
 neers,  the  supervisory  staff.  are

 an pected  to  go  and  inspect  the  wo
 periodically  to  check  whether  there
 are  any  defects  in  the  work  carried
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 out  by  the  contractor.  In  thig  parti-
 cular  case  there  was  some  laxity.  ‘The
 vigilance  was  not  as  much  as  we  ex-
 pected  them  to  be.  It  is  for  this  very
 reason  that  not  only  the  junior  engi-
 neer  who  was  supervising  the  work
 but  the  senior  engineers,  the  munici-
 pal  engineer  and  assistant  executive
 engineer  have  been  put  under  suspen-
 sion.  Already  q  case  has  been  regis-
 tered  against  them  ang  one  of  them  is
 under  arrest.  They  are  searching  for
 others  also  so  that  they  can  arrest
 them.
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 SHRI  VASANT  SATHE  (Akola):
 Are  they  absconding?

 SHRI  OM  MEHTA:  Yes,  those  who
 have  been  put  under  suspension,

 SHRI  INDRAJIT  GUPTA:  He  has
 asked  a  specific  question  as  to  what
 Were  the  nature  of  the  complaints
 against  this  contractor.

 SHRI  OM  MEHTA:  A  complaint
 was  received  that  the  pile  which  was
 to  be  done  upto  a  depth  of  2  feet  was
 done  only  upto  L.5  feet.  This  was  the
 Specific  complaint  against  him.

 SHRI  INDRAJIT  GUPTA:  The
 Minister  stateq  that  there  were  earlier
 complaints  against  him  from  time  to
 time.  What  were  they?

 SHRI  OM  MEHTA:  ‘There  were
 cracks  in  the  retaining  wall.  There
 was  also  a  complaint  about  the  mate-
 rial  useg  by  him.

 SHRI  BHAGWAT
 (Bhagalpur):  Imagine,  Mr  Deputy-
 Speaker,  a  few  months  after  this
 when  this  bridge  had  opened,  the  co.
 Napse  that  would  have  taken  place,
 under  the  wheight  of  traffie  that
 would  have  been  pasing  over  it,  of
 this  bridge  costing  about  Rs,  2  crores
 or,  to  be  exact,  Rs.  1,85  छश्पा85,  In  agine
 the  loss  of  lives  that  would  have  been
 caused  on  this  account.  Imagine,  Mr.
 Deputy-Speaker,  the  fact  that  it  vould
 have  collapsed  because  the  pillars  that
 are  to  support  the  main  bridge  are
 just  2  feet  deep  tnetead  of  2  feet

 JHA  AZAD
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 {Shr  Bhagwat  Jha  Azad]
 deep.  Imagine  what  a  criminal  thing
 would  have  happened,  In  this  capital
 city  of  Delhi.  Who  knows  how  many
 gersons  would  have  been  killed!  if
 this  is  not  important  for  call-attention.
 what  else  in  this  country  can  be?
 (Interruptions)

 I  must  say  that  this  engineer  who
 caught  3६  must  have  been  a  mad  man
 er,  perhaps,  he  could  not  adjust  with
 the  contractor—the  percentage  was  not
 correct  in  adjustment  Whatever  may
 have  been  the  case,  I  appreciate  the
 man  who,  somehow,  caught  it.  Now  I
 find  the  Chief  Engineer  visiting  the
 site  and  collecting  the  samples  I!
 would  hke  to  know  from  the  Mister
 on  how  many  occasions  how  many
 times,  his  supervisory  staff,  about
 whom  he  mentioned,  visited  this  place.
 This  728  a  huge  project  and  not  a  pro-
 ject  costing  a  few  thousand  rupees,
 this  is  worth  Rs.  2  crores  and  involves
 the  lives  of  lakhs  and  lakhs  of  the
 citizens  of  this  city.  How  many  times
 have  the  supervisory  staff  about  whom
 be  mentioned,  visited  the  site,  and
 what  reports  did  they  submit?  Is  it
 .  >  a  fact  that  those  persons  submitted
 report  saying  ‘ok’  and  then  the  con-
 tractors  got  all  his  payments  for  the
 pillars  which  are  only  two  feet  deep
 insteaq  of  72  feet  deep?  Why  is  it
 that  a  junior  engineer,  Mr  S  K  Tan-
 don,  a  small  fry,  has  been  arrested?
 Why  were  the  other  engineers  who
 have  been  kept  under  suspension  not
 arrested?  Why  is  there  this  discrimi-
 nation?  Why  were  the  executive  en-
 gineers  and  chief  engineer  not  arzest-
 ed?  As  {I  said  it  is  not  a  project  cost-
 mg  merely  a  few  thousand  rupees
 Was  this  engineer  the  only  one  who
 was  doing  it?  Why  is  it  stated  in  this
 report  that  only  one  junior  engineer
 has  been  arrested?  What  about  the
 big  ones  who  have  been  responsible
 for  this?  They  were  responsible  for
 the  payment  The  cheques  must  have
 been  signeq  by  them  ang  not  by  the
 junior  man,  Mr  Tandon?  He  has  been
 arrested,  it  is  allright  But  why  not
 the  other  officers  also  who  were  res-
 ponsible  for  this?  That  {s,  perhaps,
 because  the  racket  of  sharing  is  run-
 ning  .  (Interruption)  I  would  like  t-

 have  a  precise  answer  from  the  Minis-
 ter.  The  clerk  may  have  ptepared  the
 Bul,  may  have  writien  the  cheque.  He
 has  been  caught  But  what  about  the
 officer  who  signed  the  cheque?  I  want
 8  precise  answer  from  the  Minister  on
 this.  I  would  lke  to  know  how  far
 the  police  has  travelleg  and  also  has
 to  travel.  Who  are  the  other  persons
 who  will  be  arrested  in  this  regard?
 How  many  persons  are  still  at  large?
 I  read  in  papers  that  this  ~ntractor
 has  also  other  brothers  in  this  contract
 who  are  out  of  the  town  possibly  on
 some  visit  May  I  know  whether
 they  have  been  traceq  and  whether
 they  are  going  to  be  arrested?  I  would
 also  like  to  know  whether  the  Nagar
 Palka  high  top  brass  who  are  sUpposed
 to  go  and  see  have  something  to  do  in
 this  case.  Hence  the  urgency  and  the
 importance  of  the  call  attention  There
 can  be  no  greater  crime  and  I  would
 even  say,  a  more  heinous  crime  than
 this  which  would  have  involved  the
 lives  of  many  many  citizens  of  this
 country,  only  after  a  few  months

 SHRI  OM  MEHTA  My  friend  has
 asked  as  to  why  action  has  been  taken
 against  the  small  fry  only  aud  not
 against  the  engineers—to  use  his  word
 —against  the  ‘magar  mach’.  We  have
 taken  action  against  the  ‘magar  mach’
 also  The  engineer  who  has  signed  the
 cheque  has  been  suspended  and  8
 ease  under  Section  5  of  the  Prevention
 of  Corruption  Act  has  been  registered
 against  him  and  it  is  for  the  Police
 to  arrest  him  and  I  gather  from  the
 Police  just  now  before  coming  to  this
 House  that  they  are  after  him  snd  he
 is  absconding  and  they  want  to  arrest
 him  (Interruptidns)  There  is
 nothing  to  hide  We  have  already
 registered  a  case  against  him  and  also
 the  Assistant  Engineer  who  was  to
 supervise  the  work  and  who  used  to
 go  there  everyday  The  Executive
 Engineer  was  to  make  the  payment
 and  the  Assistant  Engineer  was  res-
 ponsible  for  the  supervision  The
 junior  engineer  had  to  be  there  every-
 time  because  it  was  his  direct  respon-
 sibility  and  we  have  not  spared  any  of
 the  engineers  who  are  responsible  for
 “his  laxity...  (Interruptions)  The
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 case  has  been  registered  and  they  are
 absconding  Only  two  or  three  days
 ago  the  case  has  beep  registered
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 The  police  is  after  them  cq  it  as
 the  duty  of  the  Police....(Interrup-
 tions)

 About  the  contractors  system,  be-
 cause  we  do  not  have  such  a  large  set
 up  we  are  trying  to  have  s?me  orga-
 nization  in  the  public  sector  which  can
 replace  if  We  have  already  got  an
 organization  in  the  Works  and  Hous-
 ing  Ministry  which  are  undertaking  a
 lot  of  work  in  the  PWD  and  others  but
 we  do  not  have  so  many  organisations
 and  so  for  some  time  to  come,  we  will
 have  to  tolerate  these  contractors  un-
 til  we  build  some  public  sector  agency
 which  will  execute  this  work  and
 which  the  Government  want  to  do.

 SHRI  BHAGWAT  JHA  AZAD:  I
 asked  wether  it  was  inspected  by  the
 superior  officers  and  if  so,  did  they
 submit  any  report?  That  is  an  um-
 portant  point

 SHRI  OM  MEHTA  It  was  inspected
 by  the  Chief  Engineer  of  the  }unicipal
 Committee.  It  was  inspected  by  the
 Vigilance  Officer  and  even  the  Cent-
 ral  Vigilance  Commission  and  the
 Technical  Examiner  They  have  all
 inspected.  When  these  defects  were
 discovered  by  these  officers,  no  pay-
 ment  was  made  The  payment  has
 been  withheld

 शी  जगन्नाथ  राव  जोश  (शाजापुर)
 उपाध्यक्ष  महोदय,  हम  चाहते  है  कि  सरकार

 मजबूत  रहे  भौर  वह  जो  काम  कश्ती  हैं,
 था  कराती  है,  वह  भी  मजबूत  रहे,  लेकिन

 ऐसा  लगता  है  कि  उसकी  तरफ
 ध्यान  नहीं  दिया  जाता  है।  इस  सम्बन्ध  में
 कई  बाते  ऐसी  हैं,  जिन  पर  प्रकाश  डालना

 बहुत  श्रावश्यक  है।  यह  कोई  दिल्ली  का
 सवाल  ही  नहीं  है।  भाषकों  याद  होगा  कि
 कि  i  मार्च  को  शिपिंग  एडा  ट्रांस्पोटे  मिनिस्टर
 ने  चम्बल  ड्िज  के  बारे  मे  इस  सदन  में  एक
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 स्ट्टमेट  दिया  था।  वह  ब्रिज  तो  सरकार  के
 सी०  पी०  डबल्यू ०  डी०  द्वारा  959  में
 बनाया  गया  था।  मन्त्री  महोदय  के  स्टेट-
 मेट से  पता  लगता  हैं
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 a  that  one  pier  of  Chamba
 Bridge  on  the  Natonal  Highway
 No.  3  near  Dholpur  had  settled  and
 &  part  of  the  length  of  the  roadway
 along  the  bridge  had  also  cepressed
 and  that  the  bridge  has  been  closed
 to  traffic.”

 यह  है  इस  सरकार  का  काम!  श्री  भगवत
 झा  भाज़ाद  के  बार-बार  पूछने  पर  भी  मन्त्री

 महोदय  ने  यह  नही  है  बताया  कि  क्या  सरकार
 के  चीफ़  टेक्निकल  एग्जामिनर  ने  दो  महीने
 पहले  इसी  ब्रिज  के  बारे  में  रिपोर्ट  को  ओ्रोके'
 किया  था  या  नहीं ।

 I  want  a  categorical  reply  from  the
 Minister  whether  there  was  any  report
 from  the  Chief  Tichnical  Examiner
 just  before  two  months  and  he  had
 given  a  OK  report  and  how  all  of  a
 sudden  this  has  crept  in.

 इतना  ही  नहीं,  इस  पुल  के  इतने  खम्बे

 होने  के  बावजूद  उन्ही  खम्भों  का  बसे  पत्ता
 लगा  लिया  गया,  जो  बिल्कुल  बिलो-स्प-
 सिफिकेशन  हैं।

 मैंने  खबर.  देखी है, जिससे  मुझे  कुछ  सदेह
 हो  गया  है।  श्राप  जानते  है  कि  मैं  इधर-
 उधर  की  बातो  को  देखता  नही  हू,  श्री
 ज्योतिमंय  बसु  देखते  होगे।  मैंने  पढ़ा
 हैः

 “It  may  be  recalleq  that  the  Chop-
 ras  were  also  contractors  cf  Marutt
 Ltd.—the  small  car  plant  of  Sanjay
 Gandhi....  (Interruptions).

 श्री  के  एस०  चावड़ी  (पाटन):
 मारुति  का  जब  नाम  श्ाता  है  तब  सब  खड़

 हो  जाते  है  यह  क्‍या  बात  है?
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 ी  ete  सुकाकशियशिन,  कस्सी) '  एक
 'कांट्रक्टर  गिरफ्तार  होने  बाला  है,  उसको
 बचाने  के  लिए  साइड  ढक  कर  रहे  हैं।

 (interruptions)
 MR.  ODEPUTY-SPEAKER:  Order

 ‘please.
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Mr.
 Maurya  has  raised  a  point  I  am  here
 to  regulate  the  House.  Let  me  hear
 the  point  of  order.

 श्री  ची"  पी०  मौर्य  (हापूड)  में  यह
 देख  रहा  हूं  कि  इस  मदन  मे  62  से  67  तक

 यह  व्यवस्था  नहीं  थी  निस  सदन  में  मैं  था।
 अब  पिछले  दो  सालो  से  लगातार  यह  ध्यान
 आकर्षण  प्रस्ताव  एक  रेगुलर  मोशन  का
 स्थान  लेता  जा  रहा  है।  झाप  अपनी  व्यवस्था
 इस  पर  देगे  यह  मैं  विश्वास  करता  हू।
 इस  सदन  में  कालिन  टेशन  के  ऊपर  प्रश्न  यदि

 शांतिपूर्ण  वातावरण  में  चले  तो  ज्यादा  भ्रच्छा

 होगा  क्‍योंकि  बहुत  गभीर  समस्या  पर  यह
 विचार  विमर्श  हो  रहा  है।  जिस  व्यक्ति
 से,  जिस  विषय  से  या  जिस  संगठन  से  कोई
 सबन्ध  इस  कालिंग  अटेशन  मोशन  का  नहीं
 है  अगर  उसयी  चर्चा  स  तरह  से  जनसघ
 के  मित्र  या  कोई  भी  मित्र  चजाएगे  तो
 इस  सदन  मे  व्यवस्था  बनाए  रखना  बहुत
 मश्किल  होगा।

 MR,  DEPUTY-SPEAKER  Your  point
 of  order  is  that  when  a  Calling  Atten-
 tion  Motion  is  before  the  House  only
 questions  are  to  be  put.  This  is  the
 rule  If  the  House  extends  ifs  ccope-
 ration  with  me,  with  the  Chanr,  nothing
 better  than  that.  If  you  would  coope-
 rate  with  me  and  if  you  would  be  able
 to  pursuade  the  other  Member  of  the
 House  to  do  so,  I  shall  be  the  happiest
 person.  I  uphold  your  contention,  (In-
 terruption)  He  has  started  reading  from
 a  newspaper.  Well,  I  cannot  prevent  an
 hom.  Member  reading  from  a  news-
 paper.  (Interruption)  Just  a  mimute
 please.  He  has  just  started  reading.
 I  would  like  to  hear  what  he  Is  trying
 to  make  out  from  what  is  published

 in  the  newspaper.  We  shall  see  it  at
 that  time.

 SHRI  VASANT  SATHE  :  My  point
 of  order  is  this.  According  to  rule
 352  a  Member  while  speaking  “shall
 not  utter  treasonable,  seditious  or  de-
 famatory  words.”  Rule  353  also  says
 that  the  Speaker  may  at  any  time  pro-
 abit  any  member  “from  making  any
 such  allegation  if  he  is  of  opinion
 that  such  allegation  is  derogatory  to
 the  dignity  of  the  House  or  that  no
 public  interest  is  served  by  making
 such  allegation”.  This  is  the  rule.

 SHRI  K  P.  UNNIKRISHNAN
 (Badagara):  No  yuublic  interest.

 SHRI  VASANT  SATHE  :  He  is
 reading  an  extract  from  the  paper
 which  has  no  relevance  to  the  parti-
 cular  issue  now  before  us.  It  is  not
 going  to  serve  tny  public  interest.  It
 is  only  defamatory  per  se  IT  am  sorry

 I  have  to  interrupt.  But  I  wanted  to
 invite  your  attention  to  this  position
 before  you  proceed  with  the  business
 before  the  House.

 MR.  DEPUTY  SPEAKER:  I  am  not
 questioning  about  those  rules.  I  am
 trying  to  understand  what  Mr.  Joshi
 ३38  trying  to  say  If  he  just  reads  from
 a  newspaper  I  do  not  see  how  can  I
 prevent  him?

 att  जगन्नाथ  राव  जोशी  उपाध्यक्ष

 महोदय,  मैं  तो  शब  यह  पढ़ता  ही  महीं।
 मैं  यह  इसलिए  पढ़  रहा  था  कि  यह  जो

 काट्क्टर  चोपडा  है  जिनकी  परेस्ट  हुई  है  इनका
 मास्ति  लिसिटड  के  साथ  भी  कांदक्ट  था  ।

 which  was  cancelled  and  a  civil
 surt  is  standing...  (Interruptionse...

 मैं  तो  इमलिए  यह  बता  रहा  था  कि

 यह  चम्बल  का  जो  है  यह  सैटल  पी०  डबल्य ू०
 डी०  के  करने  के  बाद  भी  इस  तरफ  सरकार

 ने  ध्यान  नहीं  दिया।  यह  इन्हीं  के  इंजीनियस
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 हैं।  ओर  महां  जो  इनका  हाइक  ब्रेक हो  गया
 तों  कोई  कारण  होगा,  इसीलिए  तो  ब्रेक

 हुआ  1  इसकी  वजह  से  उनके  मन  में  शका
 झाई  क्योकि  जब  उन्होने  काट्रकट  ब्रेक  किया
 तो  यही  प्रादमी  यहा  भी  काम  कर  रहा  है।
 मेरे  मित्र  पडा  जी  ने  पूछा  था  कि

 What  is  the  nature  of  the

 complaints?  Many  complaint.
 “were  received  previously  What
 is  the  nature  of  this  complaint?
 जब  कोई  एक  कम्पनी  कोई  काट्रक्ट  तोड
 देती  है  तो  स्वाभाविक  रूप  से  मन  में  सदेह
 श्परा  जाता  है  कि  कोई  कारण  तो  जरूर  होया
 यही  काद्रक्टर  यदि  यहा  भी  काम  कर  रहा
 है  तो  जरूर  उसमे  सदेह  पैदा  हो  जाता  है
 कि  यदि  कोई  एक  ऐसी  एस्टेब्लिश्ड  फर्म
 मारति  लिमिटड  जैसी  एक  ऐसे  काट्क्टर  दे

 साथ  कट्रेक्ट  तोड  देती  है  तो  स्वाभाविक  रू।
 से  मन  में  सदेह  भ्रा  जाता  है।  इसलिए  मैं

 मन्त्री  महोदय से  पूछता  ह्‌  कि  श्राखिर  दो, र
 ०

 से  काम  चल  रहा  था  तो  यह  दो  ही  छ+४

 के  पास  क्‍यों  देखने  के  लिए  गए,  यह  दोई
 क्यो  ऐसे  मिले  ,  दो  ही  खम्भो  को  देखने  क

 लिए  उसी  के  पास  क्‍यों  गये  उस  का  ने  हर
 जो  था  वह  कया  इस  दृष्टि  से  था  1६

 that  he  showed  a  rare  audacity  ६०
 file  a  complaint  and  went  to  the  ८  urt

 इसकी  जह  से  एवं  एडवर्चारिस्ट  के  रूप  मे

 था?  एक  मैं  यह  जानता  चाहता  हु!  झौर

 दूसरी  बात  यह  जो  टेकनिकल  आफिसर

 है  जिन्होंने  दो  महीने  पहले  रिपोर्ट  दिया

 था  या  नरी  दिया  था  यदि  झो०  के०  रिपोर्ट

 दिया  था  तो  उनके  खिलाफ  क्या  एक्शन

 लिया  गया  ययोकि  मैं  यह  जरूर  चाहता

 हैं  कि  जो  भी  इसके  लिए  ग्मेदार  हो  किसी

 को  भी  स्पेयर  न  करते  हुए  सबको  सजा  मिले।

 झाज  देश  के  अन्दर  जो  अ्रपराधी  है  उसको

 सजा  नहीं  होती।  इसलिए  मैने  यह  चम्बल

 का  कोट  किया  [  व्यवधान  )
 सरकारी  काम  जहां  होता  है  वहा  क्‍या  यह

 चलेगा  या  नहीं  चलेगा  ?  आखिर  जिम्मेदारी

 तो  हमारी  हो  जाती  है.  be  (व्यवधात)
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 MR.  DEPUTY-SPEAKER.  I  had  al-
 lowed  him  to  make  a  reference  to
 Chambal  Project  just  as  an  istance.
 There  is  no  question  about  the  Cham-
 bal  project  and  the  Minster  will  not
 reply  to  it.

 SHRI  JAGANNATHRAO  JOSHI.  I
 simply  quoted  the  Chambal  matter.
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 SHRI  &  S  PANDEY  (Rajnand-
 gaon)  In  order  to  draw  the  imfer-
 ence

 MR  DEPUTY-SPEAKER  No,  no.  l
 cannet  allow  him  unless  he  mses  to

 a  point  of  order

 श्री  जगनन्‍्ताथ  रावजोशी  मे  इसके
 बारे  में  पूरी  जाच  चाहता  हू  और  इस  फर्म
 के  बारे  में  जो  रिपोर्ट  भाई  थी,  उसको  दृष्टि
 में  रखते  हु  जो  जो  इसमे  शामिल  है,
 जो  इसके  लिए  जिम्मेदार  है  उन  सबको
 सख्त  से  सख्त  सजा  मिले--इसका  भ्राश्वासन
 चाहता  हू।

 श्री  ओम  मह॒ता  .  में  माननीय  जोशी
 जी  को  यकीन  दिलाता  हु  कि  हम  किसी
 भी  काट्क्टर  को,  चाहे  जो  हो

 एक  माननीय  सदस्य  जनसच  के  हो
 तो  भी।

 श्री  झोम  महता  जनसघ  को  हो  तो
 भी,  या  ग्राफिसर्ज  को  भी  स्पेश्र  नही  करेगे

 पूरी  तरह  से  चाज  कराएंगे  |  दन  भ्रालावा
 भी  अगर  मालूम  हुआ  कि  कोई  ओर  आफिसर
 भी  कनाइव  कर  रहे  थे  जिन्होंने  काट्रेक्टर  के
 साथ  सब-स्टैण्डड  मैटियरल  यूज़  कराया

 है,  उनको  भो  नहीं  छांडेंगे  श्रौर  दण्ड  दिलाने
 की  पूरी  कोशिश  करेगे  और  दण्ड  देगे।

 जोशी  जी  ने  चीफ़  टैकमिकल  एक्जा-
 मिनर  का  जिक्र  किया--बीफ  टैक्नीकल

 एक्ज़ामिनर  सैन्ट्रल  विजिलेस  के  है  भौर

 उन्होंने  बोई  शो  के  रिपोर्ट  नहीं  दी  है।
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 [at  झोंम  मेहता]

 मैंने  पहले  भी  बताया  है  कि  दो  साल  से  यह
 1; ६  नहीं  बन  रहा  था,  इसका  काम  अप्रल,
 972  में  शुरू  किया  गया  था।  श्रभी  7

 महीने  हुए  हैं---इस  दौरान  हमारे  झाफिसर्ज
 जो  इसके  साथ  कनेक्टड  हैं,  वे  वहा  जाते  रहे
 हैँ  नभौर  जो  छोटी-मोटी  कमियां  नजर  झ्ाती

 रहीं  हैं,  उसके  लिए  एक्शन  लेते  रहं  हैं,  ऐसा
 नहीं  है  कि  एक्शन  नही  लिया  गया  I

 इन्होंने  यह  भी  कहा  है  कि  इनके  प्राइवेट |
 कांट्रस्टस  भी  थे--

 I  am  concerned  with  government
 works;  I  am  not  concerned  with  a
 private  contract,  what  sort  of  private
 contract  he  was  engaged  in  and  whe-
 ther  he  was  doing  his  job.  How  can
 I  go  into  private  contracts?  I  am  con-
 cerned  with  government  contracts  and
 what  he  is  doing  in  a  government  con-
 tract.  I  find  he  is  a  registered  firm,
 class  I  contarctor,  and  on  the  approv-
 ed  list  of  CPWD  and  the  tender  he
 quoted  for  this  work  was  the  lowest
 and  so  the  work  was  awarded  to  him.

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherry):  I  have  gone  through  the
 statement  very  carefully.  In  the  state-
 ment,  it  is  said  that  on  March  18,  ‘1978,
 on  information  bemg  received  about
 some  deficiencies  in  the  execution  of
 work,  the  technical  officers  of  the
 Committee  carried  out  excavation  at
 the  site  and  found  that  two  piles  of
 the  retaining  wall  on  the  southern  side
 of  the  bridge,  which  were  to  go  to  a
 depth  of  3.5  metres  had  been  left  at
 0.57  metre.  Certain  doubts  are  genui-
 nely  coming  in  the  mind  of  a  person.

 The  first  is  that  which  is  referred  to
 in  another  part  of  the  statement,  that
 payment  has  been  made  as  if  the  work
 had  been  executed  according  to  all  spe-
 cifications  required  by  the  CPWD  or
 NDMC.  T  would  like  to  know  why

 suddenly  only  now  the  Government
 thought  of  going  into  this  matter,  doing
 some  excavation  near  one  or  two  pil-
 lars,  and  who  were  the  people  who
 actually  signed  the  report  or  the
 cheque  or  the  completion  certificate.

 Here  the  statement  also  says  that
 three  engineers  of  the  NDMC  have
 been  suspended,  One  the  juniormost,
 has  been  arrested.  It  is  good  that  the
 juniormost  has  been  arrested.  It  is
 8००९  that  three  people  have  been  sus-
 pended.  But  why  the  senfors  were  not
 also  arrested  is  a  thing  which  some-
 how  the  Minister  has  not  clarified,
 though  he  said  that  the  police  had
 to  do  it,  But  in  a  case  like  this  where
 several  crores  of  rupees  are  involved.
 it  was  a  defraudment  on  the  Gov-

 ernment.  These  officials  not  only
 sancticned  the  money  but  they  signed
 it  also.  may  be  the  engineers  or  may  be
 the  bureaucrats  sitting  above  the  en-
 gineers  who  are  under  the  Ministry
 or  under  the  Finance  Ministry.  I  do  not
 know  the  technical  details.  But  ther
 are  some  people  who  are  responsible
 for  the  disbursement  of  money.  [  would
 like  to  know  from  the  hon.  Minister
 who  were  the  officers  who  were  direct-
 Yy  involved  in  disbursing  the  money
 at  that  stage.  It  is  sald  in  the  state
 ment  that  money  has  been  given  as
 the  thing  was  done  properly,  Who  were
 responsible  for  that?  I  would  Hke  to
 know  from  the  hon.  Minister  whether
 they  have  been  booked;  those  people
 who  were  responsible  for  giving  the
 certificate  and  disbursing  the  money
 and  giving  a  clean  chit  to  the  contrac-
 tor.  Have  they  all  been  booked?  Does
 the  list  includue  only  three  engineers
 or  some  more?

 Another  thing  is  this.  When  Mr.
 Panda  was  speaking,  he  asked  what
 was  the  nature  of  the  complaint  that
 the  Government  has  been  receiving.  I
 am  not  bothered  whether  the  work
 pegan  only  at  the  beginning  of  this
 year  or  two  years  back,  The  Govern-
 ment  says  two  years  back.  I  am  snot
 concerned  with  it  but  it  is  also  a  fact
 that  the  representative  had  agreed  that
 they  have  been  receiving  serious
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 complaints.  What  were  the  complaints
 that  they  had  been  receiving?  Was  it
 only  about  the  deficiency  which  they
 have  now  found  out,  namely  about
 two  gillars  which  were  found  defec-
 tive  or  was  it  about  inadequate  mate~-
 nal  which  they  have  used  in  the  con-
 struction  or  something  else?  We  would
 like  the  Minister  tc  give  a  little  more
 detailed  reply  regarding  the  nature  of
 the  complaints,  regarding  the  officials
 who  were  involved  at  the  different
 stages  of  the  work,  etc.  According  to
 Press  reports  it  is  stated  that  the
 NDMC  chief  engineer  is  going  to
 examine.  I  would  like  to  know  if  this
 gentleman  has  descended  from  the

 heavens  now.  I  think  he  is  the  person
 directly  responsible  for  it.  Was  he
 sleeping  all  these  years?  Why  has
 he  not  been  suspended?  I  hope  the  Mi-
 nister  will  say  something  about  that.

 )
 SHRI  OM  MEHTA:  About  the

 Chief  Engineer,  he  has  taken  over
 only  a  month  back;  so  he  has  come
 into  direct  contact  with  this  work
 only  a  month  back;  it  is  his  first  job
 do  discover  these  deficiencies..
 (Interruptionsy.  The  earlier  engineer
 had  retired.  The  engineers  who  had
 been  directly  connected  with  this
 work  have  all  been  suspended:  the
 municipal  engineer  who  has  made  the
 payment,  the  junior  engineer  who
 makes  the  entries  in  the  book  whcre
 the  record  is  kept  which  gives  the
 clue  to  it  and  so  all  the  three
 engineers  who  were  connected  with
 this  work  have  been  suspended.  This
 was  not  a  huge  work;  it  was  a  con-
 tract  for  Rs.  5675  lakhs  and  a  parti-
 cular  set  of  engineers  were  responsible
 for  this  work,  to  make  payment  and
 supervision  and  also  make  entries
 there.  It  is  not  that  those  engineers
 who  are  responsible  have  not  been
 suspended  or  that  action  has  not  been
 before  this  glorious  Holi...

 They  asked:  how  we  came  to  know
 about  the  two  piles.  It  was  through
 informer,  informets  who  were  work-
 ing  in  this  firm.  They  somehow
 knew  it  and  informed  our  vigilance
 section  that  there  was  some  deficiency
 in  these  two  piles,  Our  Chief
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 Engineer  and  vigilance  officers  of  the
 New  Delhi  Municipal  Commitiee
 immedistely  went  to  the  site  and
 carried  out  excavations  and  found
 that  these  two  piles  were  deficient.
 They  wece  inforred  by  the  imyor-
 mants.  The  nameg  are  with  the  police
 because  they  are  protected  names  and
 their  names  are  not  being  divulged.
 On  the  clue  of  the  informers  the
 police  went  ५०  th:  sub-conti  actor  who
 was  actually  responsible  fur  digging
 and  they  hive  aiso  seized  some  incri-
 minating  ducurrers.  They  found  cut
 that  these  two  p.les  were  not  taken
 to  the  foint+t‘un  as  previved  ly  nat
 is  3.5  metres,  which  I  have  already
 stated  in  the  statement.
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 SHRI  C.  छू  CHANDRAPPAN:
 Apart  from  these  engineera  are  there
 some  top  officials  in  his  Ministry  who
 are  involved  in  the  transaction?
 Secondly  why  should  the  retired  man
 fly  off  and  the  Minister  says:  I  am
 helpless,

 SHRI  OM  MEHTA:  Stil]  the  investi-
 gations  are  going  on  and  if  we  find
 that  he  is  also  to  be  blamed,  we  will
 not  allow  him  to  fly.

 SHRI  PILOO  MODY  (Godhra):  I
 am  very  glad  that  this  thing  has  come
 to  light.  If  I  may  be  permitted  to  use  a
 mixed  metaphor:  when  thieves  fall
 out,  dog  eats  dog  and  the  public  stands
 to  benefit  as  ai  result  of  it.
 I  am  surprised  at  the  total  non-
 technical  nature  of  the  statement  that
 the  Minister  has  chosen  to  make  on
 this  occasion  As  my  friend  over
 there  pointed  out  he  has  volunteered
 a@  smal]  statement  but  the  statement
 proceeds  on  the  basis  as  if  this  was  a
 routine  matter  in  a  routine  discus-
 sion.  First  of  all  it  says  that  Dewan
 Suraj  Prakash  Chopra  and  Sons  have
 been  entrusted  by  the  New  Delhi
 Municipal  Committee  tg  carry  out
 work  on  construction  of  an  overbridge
 on  Mehrauli  Road.  I  believe,  in  one
 of  the  replies  he  gave,  he  said  that  it
 was  because  70  was  the  lowest  tender.
 I  should  like  to  know,  I  want  to  go
 into  further  details  about  how  Mr.
 Chopra’s  tender  became  the  lowest
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 tender  Perhaps  my  hon  friend  the
 Minister  might  choose  to  enlighten  us,
 how  this  tender  became  the  lowest
 tender  on  this  particular  job

 There  ig  something  quite  revealing
 in  here,  it  says  “On  receipt  of  snfor-
 mation  on  March  18,  973  about  some
 deficiencies  m  the  execution  of  the
 work  *  Information  from  whom’
 It  is  amazing  that  on  information  that
 was  received  ag  late  as  March  18,
 1973,  was  acted  upon  the  night  bet-
 ween  18th  and  32990  March,  973
 when  complaint  was  lodged  with  the
 pohee  This  is  the  fastest  piece  of
 investigation  that  I  have  ever  seen
 carried  cut  by  the  Government
 barring  that  one  very  spectacular
 case  of  Nagarwala  I  cn  see  shades
 of  Nagarwala  througheut  this  ~tire
 incident  because  w~'  i  24  hours,  nv.
 even  that--I  assum.  -hat  the  conm-
 Plant  was  receivai  during  office
 hours,  it  must  have  been  received  at
 about  0  or  ]  Oclock  m  *4e  moinmg

 (An  Hon  Member  It  was  Bu  )
 That  makes  xt  even  more  intriguing
 The  entire  Government  of  India  sus-
 pended  playing  Holi  on  that  day  to
 receive  this  complaint,  an  anonymous
 complaint  that  just  happened  to  be
 arriving  at  the  NDMC  office  and  that
 some  night  all  the  mvcstigations  vere
 carried  out  and  a  report  was  Jodged
 by  the  Chief  Engineer  of  the  NDMC—
 he  was  also  working  that  day—w'th
 the  police  station  Defence  Colony,  on
 the  night  of  March  18-19  973  Ths
 4s  something  that  I  must  commend  the
 Government  fo:  Government  I  find
 ean  work  with  admirable  zeal  wh  n
 its  own  interests  or  the  inteiects  of
 its  participants  are  involved

 AN  HON  MEMBER  So  what’

 SHRI  PILOO  MODY  I  am  in  the
 process  of  explaiming  It  just  happcns
 that  on  March  the  22nd,  just  on  day
 before  this  glorious  Holi

 AN  FON  MEMBER  What  paper
 are  you  reading?

 SHRI  PILOO  MODY.  I  quote  from
 Motherland  (Interruptwm)..  because

 Patriot  will  not  publish  or  print  it,
 and  I  have  to  quote  from  Motherland
 because  this  is  my  mother  land  and
 ther  motherland  which  is  wvolved  ..
 Motherland,  just  a  day  before  the
 Holi,  published  an  article  under  the
 heading  ‘Contractor,  son  held  in
 Safdarjung  Riyover  Case’,  and!  want
 to  estabhsh  its  relevancy  here  To
 eliminate  all  suspicion  of  irrelevancy,
 the  article  ends  by  saying  that  30  may
 be  recalled  that  the  Choprag  were
 also  contractors  of  a  famous  firm  in
 Haryana,  which  I  will  not  mention,
 because  I  do  not  want  my  hon
 friends  over  there  to  jump  up  with  the
 precision  of  a  circus,  which  78  manu-
 facturing  some  small  thing,  I  am  sorry
 some  small  objects  at  a  plant  of  some
 youngster,  as  this  paper  has  made  out
 It  adds  that  sometime  last  year  how-
 ever  this  famous  company  abruptly
 cancelled  their  contract  with  this  con-
 tractor  when  the  construction  job  was
 half-way  through  It  concludes  that
 the  Chopras  showed  rare  audacity  to
 file  a  damage  suit  against  this  young
 man’s  firm  claaming  more  than  rupees
 five  lakhs  as  losses  and  that  the  case
 38  Pending  in  a  civil  court

 So,  I  find  that  the  remarkable  zeal
 with  which  the  Government  has  acted
 has  to  be  commended  I  commended
 it  earlicr  on  too  It  has  a  certain  con-
 nection  with  this  press  report  which
 I  have  also  put  before  ‘he  House

 MR  DEPUTY-SPEAKER  That
 appears  to  be  more  of  your  imagina-
 tion  This  has  no  relevancy

 SHRI  PI.0O  MODY  I  would  not
 lhke  my  imafinalion  to  be  tampered
 with  your  imipination  If  I  see  the
 connection  I  see  it  and  thee  38
 nothing  that  changes  my  :magination
 or  somebody  else  8  mmagination

 MR  DEPUTY-SPEAKER  I  would
 not  exchange  my  imagination  with
 yours

 SHRI  PILOO  MODY  Now,  Stir,
 there  is  another  thir  g  which  surprises
 me  This  78  purely  a  technical  matter
 I  do  not  know  whether  the  Minister
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 or  the  Engineers  who  have  drafted
 thig  report  or  those  involved  in  the
 construction  of  this  fiy-over  know
 what  a  pile  is,  I  cannot  imagine  that
 a  column,  57  metre  deep  can  be  called
 a  Pile  at  all.  Even  a  3.5  metre  column
 is  a  very  dubious  pile,  because  piles
 normally  go  much  deeper  than  50  or
 60  feet,  even  200  feet.  A  pile  is  a
 particular  column  under  the  ground
 which  helps  hold  up  the  building  or
 a  structure.  I  cannot  understand  how
 a  pile  l4  feet  deep  would  function.
 The  pile  would  never  function  be-
 cause,  by  its  very  nature,  it  develops
 friction  over  the  side  which  holds
 thing  up  or  hits  the  solid  rock  at  the
 bottom.  But,  if  the  solid  rock  at  the
 bottom  is  only  dt  feet,  then  I  am
 afraid,  this  is  a  very  unsound  design.
 The  pile  under  it  supports  the  struc-
 ture.  I  hope  that  now  you  will  not
 relegate  me  to  my  imagination.

 Therefore,  for  somebody  to  come
 before  the  House  and  to  say  that  they
 found  the  pile  only  .57  metre  below,
 to  me  it  immediately  appears  suspi-
 cious,  because  I  fee]  that  this  75  a
 planted  story  I  read  a  similar  story
 in  a  newspaper  When  I  read  a  report
 like  that  in  the  press  and  when  I  see
 a  responsible  Minister  coming  and
 making  a  responsible  statement  that  a
 pile  lk  feet  below  was  discovered,  I
 began  to  get  suspicious  I  want  to
 know  within  the  short  period  of  time
 how  38  2  posuble  for  this  gemus  of  a
 technica}  officer  of  the  committee—I
 have  had  some  dealings  with  this  com-
 mittee  and  believe  me,  all  the  geni-
 uses  of  the  world  are  farthest  from
 this  committee—how  38  it  possible  for
 thig  genius  to  find  out  within  the
 same  day,  which  was  Holi,  this  parti-
 cular  pile?  Piles  are  underground  and
 you  cannot  see  them  They  are  cover-
 ed  up  88  soon  as  the  foundations  are
 lad  Here  the  entire  superstructure
 is  finished.  How  did  they  find  that
 pile  which  was  missing  unless  some-
 body  got  them  by  the  nose  or  the  ear
 and  led  them  to  that  particular  pile?
 Whoever  led  them  to  that  particular
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 pile  was  conniving  in  the  making  of
 that  pile.  So,  not  only  is  the  informer
 partially  guilty  but  also  the  informant.

 What  is  said  about  contractors  is  all
 very  true.  In  fact,  they  do  not  even
 know  half  of  what  the  contractors  are
 capable  of  doing.  (Interruption),  I
 have  not  been  a  contractor  any  more
 than  you  have

 been  a  lawyer,  because
 *

 MR.  DEPUTY-SPEAKER:  This  will
 Nov  go  On  record,

 SHRI  PILOO  MODY:  Believe  me,
 it  is  parliamentary.  You  can  check
 ap.

 ,  MR.  DEPUTY-SPEAKER:  Now  put
 your  question. |

 }  SHRI  PILOO  MODY:  I  want  those
 who  colluded  and  connived  with  the
 purpose  of  making  illegal  money,
 evading  taxes  and  ploughing  it  all  back
 into  their  political  future

 MR  DEPUTY-SPEAKER:  What  is
 your  question?  ‘You  have  taken  al-
 most  20  minutes.

 SHRI  PILOO  MODY:  That  is  be-
 cause  I  have  the  most  to  say.  I  would
 like  to  know  from  the  Minister
 whether  he  has  read  this  report  in  the
 Matherland  or  not.  I  would  also  like
 to  know  from  the  Minister  which  is
 the  company  which  has  been  nen-
 voned  im  this  repoit  and  who  35  the
 owner  of  that  company,  which  75  also
 mentioned  in  the  report

 \

 Finally,  I  would  hke  to  know,  38
 this  merely  being  siage-managed—this
 entire  enquiry—or  35  there  any  sub-
 stance  m  it—because  the  same
 N.D.MC  will  draw  the  blood  out  of
 you  and  take  a  year  OL  two  to  give
 you  a  permit  to  build  a  house—how
 can  the  same  NDMC  conduct  an
 enquiry  in  this  period  of  time?  The
 whole  proposition  78  ridiculous.  That
 ig  why  I  want  to  know  whether  the
 entire  thing  has  been  trumped  up

 **Expunged  as  ordered  by  the  Chair.
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 {Shri  Piloo  Modly
 with  only  one  purpose  and  that  38
 that  Sanjay  Gandhi  is  angry  with  this
 contractor?.  .  (Interruptions)

 SHRI  8,  ए  MAURYA  On  a  point  of
 order,  Sir  This  last  portion  has
 nothing  to  do  with  the  calling  atten-
 tion  (Interruptions)

 MR  DEPUTY-SPEAKER  He  has
 thrown  something  in  the  form  of  a
 question  at  the  Jast  moment  Why
 don’t  you  give  the  Mmuister  a  chance
 to  refute  it,  saying  that  it  78  entirely
 baseless?  Let  him  say  that  and  that
 should  be  enough

 SHRI  OM  MEHTA  I  strongly  refute
 the  insmuations  made  by  my  hon
 friend  Shri  Piloo  Mody  because
 not  tirg  ig  trumped  up  here

 He  stated  that  the  tender  of  Messrs
 Dewant  Suray  Prakash  Chopra  &  Sons
 was  not  the  lowest  I  will  give  the
 figures  of  the  tenders  received
 Messrs  Dewan  Suraj  Prakash  Chopra
 and  Sons  tendered  Rs  50,23,000
 Messrs  Amarnath  Charanj;  Lal  Pvt
 Ltd  tendered  Rs  58,46,000  and  the
 figure  of  Messrs  Simplex  Concrete
 Piles  Pvt  Ltd  was  Rs  62,05000  You
 wil]  find  from  these  figures  that  the
 quotation  of  Messrs  Dewan  Sura)
 Prakash  Chopra  &  Song  was  the
 lowest

 Then  he  asked  how  the  whole  thing
 was  discovered  on  l8th  March  973  I
 have  already  said  that  the  Vigilance
 Officer  received  a  complaint  from  some
 informers,  who  were  employees  in
 that  company

 SHRI  PILOO  MODY  Sanjay  was
 employed  by  them?

 SHRI  8  P  MAURYA  This  78  how
 they  are  protecting  the  culpnts
 (Interruptions)

 SHRI  OM  MEHTA:  He  received
 information  that  payment  has  heen
 claimed  for  240  piles  existing  under

 the  ground  for  a  particular  depth
 though  two  of  them  were  not  of  that
 depth,  He  passed  on  this  information
 to  the  Chief  Engineer,  NDMC  He
 ordered  a  joint  inspection  of  the  site
 by  a  team  of  officers  of  the  NDMC,
 and  the  contracting  firm  was  also
 associated  with  the  inspection  The
 sites  og  the  piles  were  excavated  on
 i8th  March,  973  and  it  was  found  that
 the  piles  went  to  a  depth  of  057
 metres  instead  of  35  metres  The
 note  of  inspection  7%  with  me  and  Sir,
 if  you  want,  I  can  read  it  The  joint
 inspection  team  consi;ted  of  Shn  8
 L  Mahk  Municipal  Engineer,  Shri  C.
 M  Pruthi  and  one  of  the  assistant
 engineers  who  has  been  suspended
 (the  police  ig  after  him  for  arrest),
 Shri  V  Prakash  Chetal  Chief
 Engineer,  Shr:  G  Bhambani,  Vigilance
 Officer  and  Shri  S  K  Jain,  Assistant
 Engineer  The  representatives  of  the
 contractor,  Shri  Suresh  Chopra  Son
 and  Partners,  Shri  Bindu,  site  super-
 visor  and  Shr  Chabra  engineer,
 refused  to  sign  the  note  When  they
 refused  to  sign  the  note,  there  was
 no  way  out  but  to  register  a  case  with
 the  police  so  that  afterwards  they
 might  not  deny  the  whole  thing  So,
 we  did  not  lose  any  trme  We  imme-
 diately  went  to  ‘he  police  and
 registered  a  case  against  him  Instead
 of  giving  credit  to  us  for  prompt
 action,  they  are  tiying  to  fing  fault
 with  us  and  are  protecting  the  con-
 tractors  (Interruptions)

 MR  DEPUTY-SPEAKER  Nothing
 of  what  Dr  Kalidas  says  would  ga  on
 record

 SHRI  OM  MEHTA  All  the  speci-
 fications  for  this  bridge  were  seen  and
 vetted  by  the  Bridge  Section  of  the
 Transport  Ministry  They  were  also
 associated  from  the  very  beginning,
 when  the  tender  was  received  and
 when  the  work  was  allotted  They
 were  always  kept  in  the  picture

 I  again  repeat  that  we  would  not
 allow  anybody  to  connive  at  it

 eed


